FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SMAAASH LEISURE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Smaaash Leisure Limited

Date of incorporation of corporate debtor

28.03.2008

Authority under which corporate debtor is
incorporated / registered

ROC Mumbai

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74120MH2008PLC316737

Address of the registered office and
principal office (if any) of corporate debtor

403, Udyog Mandir No.2, Mogul Lane
Mahim (West) Mumbai — 400016,
Maharashtra.

Insolvency commencement date in respect
of corporate debtor

CIRP order dated 29.01.2026
(communicated/received on 30.01.2026)

Estimated date of closure of insolvency
resolution process

28.07.2026 (180 days from the date of
order)

Name and registration number of the
insolvency professional acting as interim
resolution professional

Name -IP. Megha Agrawal
Registration Number -IBBI/IPA-001/IP-
P01456/2018-19/12272

Address and e-mail of the interim resolution
professional, as registered with the Board

Address- 001, Shivranjini Apartments in
Circle of Congress Nagar Garden, Congress
Nagar, Nagpur - 440012 (M.S.)

Email: ip.meghaagrawal@gmail.com

10.

Address and e-mail to be wused for
correspondence with the interim resolution
professional

Truenex Absolute Insolvency Resolutions
LLP _

Plot no.72, Anjaneya Niwas, Opp. Dew
Trinity Hospital, Hindustan Colony, Near Sai
Mandir, Wardha Road, Nagpur 440015.
E-Mail:cirp.smaaash@gmail.com

11

Last date for submission of claims

12.02.2026

12,

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 2I,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

a) Weblink:

https://ibbi.gov.in/en/home/downloads
b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Smaaash Leisure Limited on 29.01.2026 (order
received/communicated on 30.01.2026).

The creditors of Smaaash Leisure Limited are hereby called upon to submit their claims with proof on
or before date 12.02.2026 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.




A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to
act as authorized representative of the class in Form CA. - Not applicable

Submission of false or misleading proofs of claim shall attract penalties.

e

B - ST e
Date: 31.01.2026 IP Megha Agrawal
Place: Nagpur Interim Resolution Professional

IBBI/IPA-001/1P-P01456/2018-19/12272
AFA valid up to — 30.06.2027
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COURT REJECTS BAIL APPLICATIONS OF THREE ACCUSED IN SINGER'S DEATH CASE

Accused of murder, woman tells court she was
asked to shareroom with Zubeen in Singapore

on by members of the Assam

THE SESSIONS court in Guwa-
hati on Friday rejected the ball
application of musician Amrit-
prava Mahanta, who the police
have charged with murder in
connection with the death of
Assamese superstar singer Zu-
been Garg. Bail pleas by Garg’s
two personal security officers
(PS0s), who havebeen charged
‘with criminal conspiracy and
«criminal breach of trust, were
also rejected.

Rejecting Mahanta's bail
plea, thesessions judge said the
charges laid against her are
punishable with death or im-
prisonment forlife and that the
prosecution’s argument “re-
Ractsn ielivea ok i

Mahanta”,

Mahanta is one of four
people Assam Police charged
withmurderinconnectionwith
Garg’s death In Singapore in
September 2025, where he was
to perform in the Northeast
India Festival. The other three
are Northeast Indi

gapore organiser Shyamkanu
Mahanta, Garg's manager Sidd-
harth Sharma, and another
musician, Shekhar Jyoti Gi
wami. A fifth person, Garg's
cousin Sandipan Garg, hasbeen
charged by police with culpable
homicide.

Shyamkanu Mahanta and
Sandipan Garg had initially
flled bail petitions, but with-
drewthemduringthe last hear-
Ing of the case on January 22,
citing "certain developments,
and personaland legal reasons”,
Sharmaand Geswami have not
yetapplied for bail.

On September 19, 52-year-
old Gargwent onayacht outing,

submitted that for eflectivedis-

‘Such encounters
becoming routine’:
HC on man being shot
before arrestin UP

nd lost pensing of criminal justice, of- | Express News Service Fridaytoinformthebenchifany
consclousness while he was fenders of such crime should | Lucknow, January 30 oralorwrittendirections wereis-
swimming during that outing. not sued to police officers to fire
He was declared dead by pletlon of trial,” records the | TAKING COGNISANCEofincl-  upontheaccusedinthelegorin
“drowning”when he was taken order, dents in which were  thenameofpoli
toSingapore General Hospital ‘The courtalsorecorded that | shot by police in the leg, the Al- The court also had asked to
Postmortem examinations later c«u-g‘:wifz Gcﬂmsﬂmaarg. Ialmhad High Court has said  informwhether “adirectionisis-
found high levels of alcohol in filed wri against “becomea
hisbody. Amritprava Mahanta, the bail stating i inUttarPradesh  the directions of the Hon'ble
Shekhar Jyoti Goswami, Sidd- that "the allegation against the and were behng executed :n ApexCourtin Peaple’s Union for
hartha Sharma and Sandipan i toteach  Civil Liberties (PUCL) and
Garg were on the yacht with com- another (supra) regarding regis-
Garg. mbsion of heinous offence ef- Hzarllu separate ball petl- tration of F.LR., recording of
In its chargesheet, the fecting public order and safety | tions [ injured persons,
‘Assam Police had charged Am- which carries severe punish- wmmmcrbelngshmn and onbyofficerssen-
ritprava Mahanta, who had ment and which Is non-ball- | the legin differentdistrictsof lorin ranktothe head of the po-
been put up in the same hotel able” and that if they are | Uttar] thebenchofJus-  lice party in cases resulting in
room as Garg In Singapare, of allowed togo on ball, "it will | tieeArun KumarSinghDeshwal  death or grievous Inh.lrydurinl
“causing excessive drinking of i the | stated, “This C
alcohol by the victim" and “not accused persons may tamper | confronted with cases where, 'ﬂ\ebench was hearing the
informing [about] his addi- withthe even ng petty fAnas, aresi-
tional ofalcohol While relealng lhe‘mll ap- eﬂenesmasme&mepouee de.nl of Muzaffamagar, Deepak
and him being sleep and food plicationsof the twoPSOs, Nan- | indiscriminately resorttofiring  Lohapitaof Jhansiand Rajualias
deprived tothe managerofthe  Garima Saiida Garg, wife of late Zubeen Garg, exits the Ki District and Sessions Court, - deswar Borahand Paresh Bais- | by projecting the incidentasa  RajkumarofMirzapurwhowere
victim or tothe organiser orto  inGuwahati on Friday. rn hya, the court sald "itappears” | police encounter.” arrested by police after being
thewifeofthe victim®. ltalsoac- lhal they cunsp!mdwilhm: “such conduct lswhollyim-  shotintheleg.
cused her of " the isslons ordersaid, lon has falled toex-  with the other co-accused, had used to as the power to Thecount clubbed their petl-
victimtoswim withoutalife  “Ttissubmittedthatshehadno  plain the role of the accused  agreed tostay in room... with  ate the mancywni:h amully punish lies exclusively within  tions.
Jacket”inthat condition. role from visiting Singaporeas  person and In which manner, the deceased Zubeen Gargand  belongs to the deceased”, and | the domain of the Courts and ‘The court further observed
In her ball petition, Ma- Itissub-  she has with other feed him with al- lhatmelro!fenm‘amscdaw not with the police. Indlabeing  In the order, “Neither has the
hanta’s that m.lll.:dlha! afterthe deceased  co-accused inconnectionwith  cohol, namely BlackandWhite  In nature which have ramifica- ademocratic State govemed by stateGavemm:mhsucd any
she had performed with Garg ~ drowned, she tried herbest o the death of Zubeen Garg,” [t Whiskey provided by accused  Lionsinsoclety™. lLaw, of oralor di
across Assam and outside It, openhismouthby puttingher  was further recorded. Shyam Kanu Mahanta... Itis Inthemeantime,acoroner’s | the Executive, the Legislature, u(’ﬂmsloleachalesaon toac-
and had accompanied himto  hand. Itissubmirted thatinves- The courtalsorecordedthat  further d that during quiry is ongs and the Judiciary are distinct  cused persons by firing at their
Singapore for the festivalat his  tigation has already beencom-  the Special Public Prosecutor, in umvn:hllomney theaccused  toestablish thecauseand cir- | and well defined, and anyen-  legs, even In cases involving
request, and that he was a  pletedand the chargesheethas  turn, submitted that Mahanta had not ofdeath,andinthe | croachment by the police into  pettyoffences, nor cansuchacts
“fatherly figure” tothe 29-year- i no “fully " inft dyintheyacht last hearing on January I4,the | the judicial domain cannotbe  bejustified on that basis. Onthe
old. Itstates thatshe came to  whisper of allegation which modation arrangementsand s to how much alcohol was Singapore police told the court | countenanced,"thecourtsaidin  contrary, it appears that certain
know thatshe wasallotted the  constitutes any offence under  the yacht ride. It also records  consumed byZubeen Gargon  that Garg had consumed alco- | its order issued on Wednesday  police officers may be
sameroomasGargafterarrival  any provision oflawagalnstthe  that the SPP that the hol lifevestbefore | {January28). theirauthorityin ordertoattract
and“thatshe wasnotina posi-  present accused person,” “though the cause of deathof  with her, forwhich hewsscom-  jumping off the yacht, and that Thestate ] officersor
tion “Itis that thedeceased is mentioned as  pletely! mupadmladwmmtn he became motlonless as his | Police(DGP Additional fpublic
said allounento!mmlnafur— muileg;llnaasalml theac- drowning, the circumstances rh:ua. I sympathy by portraying incl-
elgnland, and cused person st not  leadingtodrowningisthemaln  that the uﬂmmnmunedw swimbacktothe yacht, They | rected by the court to appear  dentsaspoliceencountersinvol-
tostay Inthesame roomwith  prevented the deceased from  fact In this case which reflects the accused person Is helnous,  alsosald lhalmmsse:nmd through video conferencingon  ving firing upon the accused.”
her fatherly figure, shestayedin  swimmingwithout life facket. It criminal consplracy amongst  having serious impactonso-  that Garg was
that room”. Tt was also sub-  issubmitted that‘omission’ls the accused persons®, cletyatlarge, and such crimes  duress or coerclon befare th
mitted that she had not been  notacriminal offence. It s sub- “Learned SPP. duringthe mustbetackledatanycost.ltis  death. RAIL WHEEL FACTORY
awareofayachtridetilithepre-  mitted that no overt act has  course of hearing further sub- it "'"M:",mw

vious:

been attributed to the accused
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Tender! (GST Extra) |[EMD Rs.
17/2025-26 of Agencies for 1,000/~ 10,000/
Mainkenanco of Distributicn transformer center in
Kalyan Rural Division Kalyan Circla-1L.
18/2025-28 | E: of. B M 1,000/~ 110,000/
.| ©fLT overhaad finos. LT undorground cables, & Fuse
calls in Kabysn Rural Division of Kalyan Circla-11.
18/2025-26 | Ex of Agencies for Br i 1,000/~ 110,000/~
of HT cvarbead lines and underground cables
Kalyan Rurai Division Kalyan Circle-ll
20/2025-26 E of Agencies for Inf 10,000/~ |25,000/-
davelcpmant -NC, DPDC & elc. schama (Excluding
AG ). in Kaiyan Rural Division undar Kalyan Circie-I1 for
FY 2026-2027
TERMS & CONDITIONS;
1)Blank Tander documents wil In. From

3.01.2026 1o wmuprou.uom1mnmmwmwnm
from website. They will pay tha document cost for Tender No. T-17 to Tender No.T-18 for Rs,
1000 +18% GST= Rs. 1180/- & Tender Na, T-20 for RS, 10,000/-+18% GST= Rs. 11,800+- al
MSEDCL, Division offi (R it Bankars cheque of DD & put D.D.No.
8 date while submizsion of the offer,
2)The amount of EMD should be submitted in the form of Demand DrafVBank Guarantee of any
Nationalized/Scheduled Bank having Branch ol Kalyan, Demand Draft should be drawn in
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online tender duly fillod in.
3) Pra bid meeting di. 06.02 2026 at. 15.00 hrs,
4)Last date for submission of Tanders is 20.02.2026 up to 14,00 Hrs,
5)mumumqniwaam.nz,mauuoou-s,(murm.
b}MSED&mmr\o’nmmmymwmmwmﬂhﬂmM
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8879627038, Sdi-
Exncutive Engineer, Kalyan (R) Division
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